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West Bengal in any month; sometimes
even half the amount does not reach in
a month,

12.16 hrs.

[MR, DEPUTY SPEAKER in thz2 Chair]

Due to this and the consequent fai-
lure of ration supply in a deficit State
like West Bengal the prices of fond-
grains are steadily increasing in all
areas of West Bengal causing great
hardship {o the poor.

The Minister of Civil Supplies should
immediately see go that supply is rush-
ed and the situation can be remedied.

——

1217 hrs.

NATIONAL BANK FOR AGRICUL-
TURE AND RURAL DEVELOPMENT
BILL~—Contd.

MR. DEPUTY-SPEAKER: The House
will now take up clause-by-clause con-
sideration of the Bill {0 establish a bank
to be known as the National Bank for
Agriculture and Rural Development for
providing credit for the promotion of
agriculture, sinall-scale industries, cot-
tage and village industries, handicrafts
and other rural crafts and other allied
economic activities in rural areas with
a view to promoting integrated rural
development and securing prosperity
of rural areas, and for matters connect-
ed therewith or incidental thereto.

Clause 2— (Definitions)

PROF, N, G. RANGA (Guntur): I
beg to myve:

Page 1, line 14,—
after “includes” insert-
“horticulture’(14)

SHRI BAPUSAHEBR PARULEKAR
(Ratnagiri): I beg to move:

~ Page 1, line 15—

,V after “farming”, insert— .
- “hort.culture”. (15) :
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PROF. N. G. RANGA: There is no
need to speak for me, Sir, as I have
already expressed myself.

SHRI BAPUSAHEB PARULEKAR:
The hon. Minister is accepting my
amendment and, therefore, there is no
need for me to speak.

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): Thougb
I am advised by the Law Department
that the word ‘agriculture’ includes
‘horticulture’, in order to make it clear,
I agree to accent the amendment moved
by my respected friend, Prof. Ranga,

MR. DEPUTY-SPEAKER: The gques-
tion is:
Page 1, line 14—
after ‘includes’ insert—

‘horticulture’, (14).

The motion was adopted.

MR, DEPUTY-SPEAKER: I shall
now put amendment No. 15 moved by
Shri Bapusaheb Parulekar to the vote
of the House,

Amendment No. 15 was put and ne-
gatived.)

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 2, as amended,
part of the Bill.”

gtand
The motion was adopted.'

Clause 2, as amended, was added to the
Bill,

Clause 3— Establishment and in-
corporation of National Banks for Agri-
culture and Rural Development.

SHRI SUDHIR GIRI (Contai):
to move:

Page 4, line 25— oo

)

I‘beg

.for “Bombay" :(' v\

LA

-

substitute “Calcutta”. (17) 7
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Page 4. line 26,—

-, after ‘place’
insert—‘in the eastern region of the
country’. (18)

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir, this
provides that the headquarters will be
in Bombay or at any other place as
Central Government may fix. The idea
is that since the Reserve Bank and all
the Central apex institutions are in
Bombay, it would be advisable to have
the Headquarters there, However, the
Clause does not prevent the headquar-
ters being changed. Therefore, I  am
unable ty accept the Amendment.

MR. DEPUTY-SPEAKER: I put
Amendments No. 17 and 18 moved by
Shri Sudhir Kumar Girl to the vote
of the House,

Amendments Nos, 17 gqnd 18 were put
and negatived.

MR, DEPUTY-SPEAKER: The ques-
tion is:
“That Clause 3 stand part of the
Bill.»
The motion was adopted,
Clause 3 was added to the Bill.

Clause 4 was added to the Bill,
Clause 5 (Management)

SHRI MOOL CHAND DAGA (Pali):
I beg to move:

Page 5—

omit lines 9 and 10. (22)

SHRI R. VENKATARAMAN: Sir,
we are not accepting this amendment.

SHR MOOL CHAND DAGA: Sir,
in the discharge of powers under this

'sectlon, the Managing Director will

follow the instructions as the Chairman
may give, I would like to know whether
this Bill has gven any powers and
functions to the Chairman? If not, then
what directions can he give. So long as
the Board does not give power to the
Chairman, how can the Chairman give
directions? What are the provisions and
clauses in which Chairman has been
given powers. He can give directions
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provided this Board has entrusted him
with any such powers. Now according
to the Sub-Clause 3 of Section 35, it
is said that:

“The Managing Director shall also
have powers of general superinten-
dence, direction and management of
the affairs and business of the Natio-
nal Bank and may also exercise all
powers and do all acts and things
which may be exercised or done by
the National Bank.”

That is under certain regulations,
which will be framed, the Managing
Director will function. Well and good.
But what about the directions? Nothing
has been mentioned, Therefore, I think
a time can come when the Chairman
may oppose the direction saying he is
not supposed to carry it out because he
can say you have no right to give
directions to me until and unless the
bill empowers,

SHRI R. VENKATARAMAN: Sir,
the hon. M.ember, Mr. Daga, is indulg-
ing in fights of imagination. Actually in
all these institutions we have achair-
man, a Managing Director. A Chalrman_
cum-Managing Director is also there in
many of the recognised instxtutiona, in
many of the banks. ’

We have provided in this, that there
will be a Chairman; and, if necessary,
a managing director—not necessarily
there must be a Managing Director.
But if there is a Manag'ng Director—in
fact, if we don’t appoint, they will ap-
point; the Executive has the power to
appoint a Managing Director, or not to
appoint g Managing Director,—the Exe-
cutive has the power to appoint a
Chairman-cum-Managing Director or to
appoint a Chairman separate from the
Managing Director, Therefore, these
are powers which the Executive has.
All that this section says is that the
Chairman will give the directors. If the
Managing Director does not carry out
these directions, he will be dismissed.
Therefore there ig no question that

‘such a thing will arise.
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SHRI MOOL CHAND DAGA: One
sentence. Heaveng will not fall, Kindly
hear me,

MR, DEPUTY SPEAKER: He has
already replied. The question is:

Page 5,—

omit lines 9 and 10. (22)
The Motion was negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 5 stand part of the
Bill.”

The Motion was adopted.

Clause § 'was uddeq to the Bill
Clause 6—Board of Directors.

MR. DEPUTY-SPEAKER: Mr. Daga,
are you moving your amendment No, 9?

SHRI MOOL CHAND DAGA: Yes, 1
beg to move:

Page 5,—omit lines 26 to 30. (9)

Page 5, line 23, after ‘shall be’ insert
“*‘non-Government’ (25)

MR. DEPUTY SPEAKER: Are you
moving your amendment, Mr, Parule-
kar?

SHRI BAPUSAHEB PARULEKAR:
Yes, I beg to move:

Page 5 line 18—

after “rural economics” insert—
“rural horticulture,”(16)

MR. DEPUTY SPEAKER: Mr. Daga,
are you going to speak? I don’t think.
Every thing is very clear I think Go-
vernment will reply. Mr, Parulekar,

~you can,

SHRI BAPUSAHEB PARULEKAR:
‘Th's amendment ig practically ancillary
“to the amendment which I have moved.

The title itself makes a distinction bet-
ween agricultural development and
«»rural development. When the question
‘as to how the Board is to be constitu-
‘ted " is mentioned in clause ‘6, in (b)
*thereof you have not included any ex-
pert either in agriculture or-in hort!-
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culture. It only mentions “experts in
rural economics, rural development,
handicratts and other rural crafts, vil-
lage and cottage industries” etc, 1
would like to know whether you treat
any expert in agriculture or horticul-
ture as a person having a disqualifica-
tion for being a director in this Bank.
Therefore, my amendment including
expert of “rural horticulture”, Other-
wise, it may mean that he might be ap
expert in agriculture, but he is not
entitled to be a director, under this
particular clause, Therefore, I  have
requested for including agriculture or

horticulture. Of course, it is not inclu-
ded in my amendment, In my amend-
ment, I have said only ‘horticulture’.
Kindly consider whether ‘“expert in
agriculture or horticulture” can be in-
cluded, so that the possibility of his not
being included is ruled out,

SHRI R, VENKATARAMAN: Ans-
wering the professor’'s point first, the
word ‘“‘experts” in rural economics, ac-
cording to us, includes not only people
in agriculture, but includes all those
connected with agriculture. They must
be versed not only in agriculture, but
in agricultural economics, i.e. rural
economics and so on. So, this will
actually include experts in horticulture,
experts in agriculture and so on.

So far as Mr, Daga's point ig con-
cerned, he does not want State Go-
vernment's nominees, and he does not
want Central Government’s nominees
in the Board of Directors, But actual-
ly, the Bank js established by the joint
endeavour and contribution of Reserve
Bank—50 per cent—and Central Go-
vernment—50 per cent. How can we
dispense with these directors?

The other point he mentioned is that
the Directors representing the coopera-
tives should be non-officials. All coope-
ratives are mon-officlals, In fact, the:
Presidents of the State Cooperative
Banks are non-officials. There {8 mo
question of an official. It he thinks
that a Registrar of a” Cooperative So-



329 National—Bank AGRAHAYANA 9, 1903 (SAKA)

ciety will be there, then he would not
be a representative of the cooperative;
he will be an official. Therefore, there
is no need for the amendment.

MR. DEPUTY SPEAKER: Now 1
shall put Amendments Nos. 9, 16 and
25 moved by Mr, Mool Chand Daga and
Mr. Bapusaheb Parulekar to vote,

Amendments Nos. 9, 16 and 25 were
put and nagatived.

MR. DEPUTY SPEAKER: The ques*
tion is:

“That clause 6 stands part of the Bill.”
The motion was adopted,
Clause 6 was added to the Bill.

Clause 7—T§rm of Officer of Chair-
man and other directors, retirement
and payment of fees.

SHRI R, VENKATARAMAN: I beg
to move.

Page 6, line 19,—

for “or a director or officer” substi-
tute—

‘or an officer’ (2)

The point in this amendment is that
the Reserve Bank can appoint non-
officials as D'rectors; and if these Direc-
tors are asked to perform any service
or duties, they may be given remunera-
tion or honorarium. In the Bill, as it
is framed, np Director can get any
honorarium or remuneration, This
should only apply to officials and not
to non-officials, I have made it clear.

MR. DEPUTY SPEAKER: The ques
tion is:
Page 6, line 19,—

for “or a director or officer” substi-
tute—‘or an officer” (2)

The motion was adopted.

»

MR. DEPUTY SPEAKER: The ques-
tion is®
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“That Clause 7, as amended, stand
part of the Bill”

The motion was adopted.

Clause 7, as amended, was added to
the Bill

MR. DEPUTY SPEAKER: There are
no amendments to Clauses 8 to 11. The
question is:

“That Clauses 8 to 11 stand part of
the Bill?

The motion was adopted.
Clauses 8 to 11 were added to the Bill.
C‘lause 12—Meetings of Board.

SHRI SUDHIR GIRI (Contai): 1
beg to move. . ,

Page 7—
after line 40, insert—
“Provided that such a meeting

shall require the quorum of at least
fifty per cent of total members of
the Board.” (19)

The fact is that a dec’sion should be
taken by members of the Board, There
may be some important decisions, If
there is no quorum, then important de-
cisions may be arrived at by two or
three members, So, I have brought this
amendinent to impress upon the Go-
vernment thay there should be a
quorum of at least fifty per cent of the
total number of members of the Board.

SHRI R. VENKATARAMAN: In
Clause 60, we have provided for rules
being framed for regulating the proce-
dure of these meetings. Then the
quorum will be provided this. What-
ever Government considers necessary
will be provided. Of course, when the
rules are placed on the Table of the
House, hon. members may have an op-
portunity even to change them,

MR. DEPUTY SPEAKER: Now I
shall put Amendment No. 19 moved by
Shri Sudhir Giri to vote.

Amendment No, 19 was put and nega-
tived.
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* MR, DEPUTY SPEAKER: The ques-
tion is:

“That Clause 12 stand, part of the
Bill”

The motion was adopted.

Clause 12 was added to the Bill.

Clause 13—Committees of National
Bank

SHRI MOOL CHAND DAGA: I beg
to move:

“Page 8, line 2,—
after “persons” insert—

“who have special knowledge of

agriculture or agriculture credit or

- cooperative or handicrafts and other
rural crafts.”(26)

It says on page 8 (3) of the Bill as
follows:

“The Board may constitute such
other committees, whether consisting
wholly of directors or wholly of
other persons or partly of directors
ang partly of other persons.”

What type of persons they will be?
So, I said, they must have certain
qualifications because, they say, “other
persons.” I have mentioned what type
those persons will be? Because
after ali, this is a general
clause. The Board should constitute
such other committees, which may
consist of directors or wholly of direc-
tors or partly of directors and partly
of other persons, So, idea is that it
must be qualified, that they must be
persong with knowledge in agricul-
ture, rural credit and rural economy.

SHRI R. VENKATARAMAN: The
amendment is not necessary, because
it is impossible to conceive of a situa-
tion in which they will appoint an
engineer in respect of 5 specialist
committee. In fact to say_ that they
must be again specialists in this and
that is to go on“encoumbering the
legislation,

MR. DEPUTY-SPEAKER: Now I
put amendment No. 26 to clause 13
to vote, . \
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Amendment No. 26 was put and

negtived, -

MR. DEPUTY-SPEAKER: The
question is; -

“That clause 13 stand parts of the
Bill.”

The motion was adopted.
Clause 13 was added to the Bill.
Clause 14—Advisory Council

MR. DEPUTY-SPEAKER;: Now,
10 and 27, Shri
Mool Chand Daga.

SHRI MOOL CHAND DAGA: 1 beg
to move:

Page 8, line 16,—
for “other” substitute “two” (10)
Page 8, lines 15 and 16,—

for “such number of directors
and such other persons”

substitute—

“not more than fifteen members”,
27)

The Board constituted an advisory
council with a number of directors
and other persons, Now, how many’
members should be there? Fifteen
persons or numberless persons? “The
Advisory Council. We must have as
such number of directors and such
other persons” is mentioned. But there
is no number mentioned. Then, the
Advisory Council can consist of 30, 40
or any number. It should be confined
to fifteen.

SHRI R, VENKATARAMAN: This
ig an Advisory Council and it is rot
a Board of Directors, It must be an
‘Advisor-y Council. We must have as
many people s possible on it. If we
limit their number we cannot provide
for various interests,

MR. DEPUTY-SPEAKER: Now I
put Amendments Nos. 10 and 27 to
Clause 14 {0 vote.
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Amandments No. 10 and 27 were put
and negdtived,

MR. DEPUTY-SPEAKER; The
question is;
“That Clause 14 stand part of the
Bill.”
Clause 14 was added to the Bill.

MR. DEPUTY-SPEAKER: Clauses
15 to 19. There are no amendments.

MR, DEPUTY-SPEAKER: The ques-
tion is:
“That Clauses 15 {0 19 stand part
of the BilL”
fl:he motion was adopted.

Clauses 15 to 19 were added to the
Bill,

MR. DEPUTY-SPEAKER: Clause
20 Shri Mool Chand Daga. Amend-
ment No, 11,

SHRI MOOL CHAND DAGA: I am
not moving this amendment,

MR, DEPUTY-SPEAKER: The
question is:

“That Clause 20 stand part of the
Bill.”

The motion was adopted.
Clause 20 as added to the Bill.

Clause 21—Production and Marketing
Credit,

MR. DEPUTY-SPEAKER: Clause
21. Shri Sudhir Kumar Giri. Amend-
ment No, 20,

SHRI SUDHIR GIRI:
I beg to move—

Page 12,—

after line 29, insert—

“(5) Notwithstanding anything
_ contained in sub-sections (2), (3)
. - ang (4), the National Bank may
also make loans and advances
repayable on demand or on the
expiry of fixed periods not ex-
- ceeding ,twenty five months

for Agr. and
Rural Dev. Bill 334

against the records of share-crop-
pers, documents of the recipients
of vested land:

Provided that the National Bank
shall establish its branches in the
rural areas throughout the country
for thig purpose in particular.”

(20)

The Bill is meant for the promotion
of agriculture, In the promotion of
agriculture, small farmers, marginal
farmers and farmers who have got
vested lang and who are the share-
croppers, participate in the rural areas.
The Bill does not provide anything
for the share-cropper or those who
have receiveg the vested land in the
States. I have brought this amend-
ment with the view to impress upon
the Finance Minister this point so that
loans can be given to the share-crop-
per and the recipients of vested lands
through the branches of the bank
opened for this purpose in the rural
areas. I request the hon. Finance Min-
jster to honcur my amendment and
to suitably amend the Bill,

SHRI R, VENKATARAMAN: The
amendment ig not necessary because
share-croppers ang tenants are treat-
ed as agriculturists and are already
covered.

MR. DEPUTY-SPEAKER: T shall
now put amendment No. 20 moveq by
Shri Sudhir Giri to the vote of the
House.

Amendment No, 20 was put and nega-
tived,

MR. DEPUTY-SPEAKER: The
question is:

“That clause 21 stand part of the
Bill»

e -The motion was adopted.

Clause 21 was addeg to the Bill.

Clauses 22 to 30 were added to the
Bill. '

£ Clause 31—Commission .
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SHRI R: 'VENKATARAMAN I beg
" to mbve? ’

. Page 15 line 22,—for “sections 25,

.30 and 32" substitute—
“this Chapter or "Chapter VII”
(3)

Thls is ‘purely a formal amendment
xn the sense that under this, commis-
sions are payable not only under sec-
tions 25, 30 and 32 but also in respect
of other things covered by Chapters
VI and VIL

MR. DEPUTY-SPEAKER:
question is:

The

Page 15, line 22,—for “sections 25.
30 and 32" substitute—

“this Chapter or Chapter VII”
(3)

The motion was adopted.

MR, DEPUTY-SPEAKER:
question is:

The

“That clause 31, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 31, as amended, was added to
the Bill. Clauses 32 to 41 were added
to the Bill,

Clause’ 42—National Rural Credit
(Long-Term Operations) Fund.
MR, DEPUTY-SPEAKER: There is

a Government Amendment No. 4.

SHRI R. VENKATARAMAN: 1
move it.

MR. DEPUTY-SPEAKER. What
about Mr, Daga? '

SHRI MOOL CHAND DAGA: T am

" not moving my amendment becausc
the hon. Minister has already_ moved

his amendment,

SHRI R, VENKATARAMAN: I keg

" to move:

. " Page 19, line 37,—omit “clause (a)
or clause (b) or clause (c) of” (4)

]
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“This change is only to clarify the-posi-,

tion in respect of the Long Term
Operations Fund-in connection with
the loas made for this purpose, which
has been spelt out in sub-clauses
(1) (a), (1)(b) and (1)(c) of clauce
25, to support investment credit given
under the said clauses, This is only
a clerical change really and there is
ng substance in it.

MR. - DEPUTY-SPEAKER:
question is:

The

Page 17, I'ne 37,—omit “clause (a)
or clause (b) or clause (c) of” (4)

The motion was adopted.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 42, as amended, stand
part of the Bill”

The motion was adopted.

Clause 42, as amended, was added to
the Bill,

Clauses 43 to 47 were added to the
Bill,

Clause 48—Audit

SHRI MOOL CHAND DAGA: I beg
to move:

Page 18, for lines 37 to 41, sub-

stitute——

“48.(1) The accounts of the Na-
tional Bank shall be audited by
the Comptroller and Auditor
General of India.” (13)

The capital of the National Bank shall
be subscribeg to by the Central Gov-
ernment and the Reserve Bank in
equal proportions, So, our share is
there to the extent of 50 per cent. So,
I want that the accounts should be
audited by the C.A.G,

SHRI R. VENKATARAMAN: My
hon, friend hag overlooked the subse-
quent sub-clause. I would invite his

attentjon to sub-clause (8) of the
same Clause S
“W;thout prejudice to anything

" containeq in the preceding sub-sec-
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txon the Central Government may,
‘at any time, appoint the Comptrel-
ler and Auditor General.of India to
examine and reéport upon the ac-
counts of the National Bank and any
expenditure incurred by him shall
be payable by the National Bank
to.the Comptroller and Auditor Ge-
neral of India.”

So, I do not thmk there is any need
for that.

MR, DEPUTY-SPEAKER: Now, I
shall put Amendment No. 13 moved
by Shri Mool Chand Daga to vote.

Amendment No. 13 was put and
negatived.

MR. DEPUTY-SPEAKER:
question is:

“That Clause 48 stand part of the
Bill.”

The motion was adopted,

The

Clause 48 was added to the Bill
Clause 49 to 62 and First Schedule
were added to the Bill,
Second Schedule

Amendments made

Page 33,— o,

AR

for lines 15 to 17, substitute—

““(iii) in sub-section (8), for
the expressiong “regional rural
banks” and “regional rural bank”,
wherever they occur, the expres-
sions “cooperative banks other
than primary cooperative banks”
and “cooperative bank other than
a primary cooperative bank” shall
respectively be substituted.’” (5)

Page 33, line 27,—

omit “and Development” (6)
Page 34—

a}'ter line 2 insert—
“PART IV

Amendment-te the Deposit Insur-
_ance ang Credit Guarantee Corpo-
ration Act, 1961.

National Bank. AGRAHAYANA 9, 1008 (SAKA),
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(47" of 1961)

Amendment
‘In section 2, for clause. (q), the
following clauses shall pe substitirt-
ed, namely: —

“(a) the
cooperative

expressions  “central

bank”, “cooperative
society” and “State .cooperative
bank” shall have the meanings
respectively assigned to them in
the National Bank for Agricul-
ture ang Rural Development Act,
1981;

(r) the expressions “primary
cooperative bank” and “primary
credit society” shall have the
meanings respectively assigned to
them in Part V of the Banking
Regulation Act, 1949'” (7)

Page 34, line 3,—

for “PART IV”  substitute
“PART V” (8)

(Shri R. Venkataraman)

MR. DEPUTY-SPEAKER: The
question is:

“That Second Schedule, as
amended, stand part of the Bill"”

The motion was adopted.

Second Schedule as amended, was
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI R, VENKATARAMAN: I beg
to move:

“That the Bill, as amended, be
passed.” )

MR. DEPUTY-SPEAKER:
moved:

“That the Bill as amended, be
passed”,

Motion

You should not repeat any pdint in
the thirg reading. Do not go to the
beginning. itself, You are a senior
Member, As a matter of fact, you
must educate me, Only new points
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FFdI § | @ TT 9T 5T W7 =rfge fE
T TRE F) I A€ g Hi FAAAL
Fiearsal # aT® AN AT I &
ATAT =TfET |

M) qA T WeeT  gEy §
FEAT AT § | WA ATS FIATE
W oHOF g war § 1 5% F IR A
ga @ faadl ar W agi N9 § s
M W A AT §, WG I FT IS
frem s fasm o | F91H ag ang
wearaR g fam f1 w91 &7 € 4 5
(& * S AT fAFaT | Niwa OF qra
Faar g f5 g a® T @& G
arhe #7 § 99 Y U7 g WA §
A AeHA RS A AT § | Afww vt
FOG WT K NawE § 1 oTgh 2
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sdwfeat ¥ 5@ 3 famrs 65 el
q%W. WIRAT FATAT | 3 & AFC §
fo g8 Mwary F) I fFAT Q17 | TR
AT @A A F Feq & | e
aed &l g 5 @9 wewe qa7 A’

@1 ) fam d |ty 21 FIFR,
#forem Hagamengid | @
FHX WA AT gEaA™ g v
% | TR AW gERT § FAAR & D
MM ] AIT AT § FT ARSI §
A ST I HEFX ATTAT I aHA
AT gEAN § AR 97 F 933 FA
QM 1 7N aF 3T 7 F AL 7GT (HA
a1 @ &1 AT 4% T a1 20 A
FTAFA TATIY I F) ST 3T FIE AaA
a8 fasar | s qv Q) Mt = <@
& ST F WS ARWIEE Fg FL
gqrar A1 @r 3 1 &+ fadea fur fa
AR g HFage § & welE
e & AR faur wurag sz A fe
FIEATIE § | T WO § F91, q Ah[
g oHiA @ I ¥ TREAEE Fg I
AR fzar amar § | we ag feafa @
& S =17 F71 9@ g, §F 7 faAtor A
#1 99 3 g g TN

T Wl ¥ g1y § wgw fa qea
9 g2 D AT TAF) aT< qw A
#q aF fFad FadT  ant 1), fFa
ghadl 71 9% arr w38 gg= a9
g

IqreAE SN, @ M AY T A
HTST |G FieFE aqv 7@t 41 1

MR. DEPUTY-SPEAKER: Naxalites
will not take you as Member because
you are very old. '

SHRI RAMAVATAR SHASTRI:
You fight with them politically, Do
not suppress anybody, ,
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Rural Dev., Bill

SHRI SUDHIR GIRI (Contai): . Mr.
Deputy-Speaker, Sir, we are led to
understand that the country is wedded
to the principles of socialism and we
expected that in the course of the rule
by the present political party, that is,
the Congress(l), some effective measu-
res towards the goal of socialism will
be taken, but up till now we have
found not a trace of such socialistic
goal. Instead of all these things, the
present legislation has been introduced
in this House and this legislation
want to promote the agricultural
development in the rural areas and
this legislation also wants the rural
development by providing credit to
the artisang and small farmers etc.

Sir, there are two schools of thou-
ght. One school holds that rural deve-
lopment can take place if institutional
changes are carried out and another
school thinks that the rural develop-
ment, ie., agricultural development
and the development of the people liv-
ing in the country-side can be achie-
ved if structural changes are effected.
By ‘institutional changes’ [ mean to
say that the methods of cultivation,
that is, by using tractors etc. should
be used and by ‘structural changes’ I
mean to say that the land concentra-
ted in a few hands should be distribu-
ted among the people. But without
taking such recourse, the Government
is going to provide credit to the small
farmers and other well-to-do farmers.
I am of the firm opinion that without
structural changes, that is, by taking
the excess land of the big land-holders
and giving it to the landless poor peo-
ple in the country-side, we cannot real-
ly effect a social change, a social deve-
lopment and rural development also.

MR. DEPUTY-SPEAKER: Socialism
cannot come on a fine morning. We are
marching towards socialism.

SHR] SUDHIR GIRI: I do urge upon
the Government that without laying
much emphasis on these institutionsl
changes they should resort to struc-
tural changes.

One thing I want to point out here
is that it will be an apex bank which
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will provide credit to the cooperotive
- institutions or cobperative societies ex-
isting in the rural areas. But we are
- aware that the cooperative credit socie-
“ties in the rural areas are full of
powerful vested interests. They are
pot giving any kind of credit to the
landless people, to the landless pea-
sants or to people who have got waste
land, gnd who are the share croppers.
So, I brought the amendment that this
Bank should open its branches ia the
rural areas to provide finance, t0 p.o-
vide credit, to those peopie who ceoasti-
“tute the largest part of our population.
More han 70 per cent of our people live
below the poverty line.

13.00 hrs.

So, if the Government is really sin-
cere in developing, in the upliftment of
the poor people, they should provide
such measures as would enable the
Share Cropers and the recepients of the
land to get credit through the Bank

There is regional imbalance. The
other day we found in the newsparers
that the western part of our country
is getting much more financial help
from the Central Government than the
eastern part of our country. So, I do
urge upon the Government that much
emphasis should be laid on the eastern
part of our country. They should be
given more credit benefits so that the
rural people can develop themselves.

«f A W feaf (Ave ) o
s Wgwa, amy qE fasm @
ag Ofen ¥ a0 3w famre @ F
qrwr fear 2, ¥ofag & mox fa=rw
aga d&w A AR faq am g ¥ aw
XY IR ACHFIE,. AT FZHFAM1

# faq ot off omFr swazm #
N §
wmy 37T 8 amd 1 F1A |
-qra W@ | ag IR awer &
~famfor 9 wrafve wA, S

NOVEMBER 30, 1881

for Agr. and
Rural Dev. Bill

AEM X 1976 # wadY wrEaa fed
Tray, iy g e m aar faamy
Fr wrat i fazwra & fag g < svareay
Frq & fau § 1 zfg adm ¥ 24
wafa I m o 4 wik am =a
ula F 317 G FAMMA FT AZEAQ
fedi2 ez gd a% facr # Zay § wie
na AT T34 IR F w4 40 MW
FET R E | AF T adt gur
W § vamar g fe ¥w ¥ aidt W
sy FTeAT, 80 Tr&dr AW FY AL AN
¥ @ar, e atwa e LI S0 Ry
FE E, F T@ FA ¥ TF gOIN
fadart & ag RwradAT & wqfa
At & fasra ¥ gleso o1 qrady @y
gz & amd aa@ & fag ag #MA
g A2 g IAFT HI| AW |

hg-§A%  9v, o§r 5 amR
qreF # oAy wrew A &g g B
1971 &% WE # HR amaran &
weel &0 famm 5@ F fag saremc
afE F AN FTOATIAS AT @ FAT
FAT 9TT 91 WX FA-F¥ ATH 9T
FAAT 9gqr 41 | Siar & and qanr
f& 1971 a% 31 sfam a= =

EmFeAr  arE & 497 ¥ 6 qoerd
“wfafadi # a9g & ¥ A g Iy

fFaar agr ¥ o & aAkd @ am
atdfaa @ | wfea § wemar
g fo fagsr $ ot I qua wwe X

‘S §® WY FEW I AT %fer

maear & fag, faad Fed 95
noAr ®fee gr=e & Ifd, wgFrfar
Famsn & 1 fawra fear | srEafog
ey & Iy § W §9 a@  ani
F fag a9 & syaedr v @@ ®
RFey Y A | WF WA Fiw
aEm Y grafm GO 3 gar ov
$® WA vAwa artes 39 &
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Ay B e A AE 1 AT OW
A ga afdi ¥ AT 1971F HIE
T wiar § A1 LRI dH &
IRY 7 g afufadl 1 ola
% g ¥ fRarad aarg g
oA ot aza ¥ W & iy ardn
# RarE § *0a 2,233 fosura
g ov F 3 fatidwa o A 357
.Fgar argar g fe aga aged @
W5y wIH 9T RrAATET BV B
FEHE | ARIWE H_Y e
2e WETan @I gl Vgl § AR Y
Aw@ & IE{EA FT WaHal A9
W QW @rET WY RT3 atgl
¥ AuTar 9% Vel g, ArAr atg? @
Hiyrdi 93 vgY §, AER--HIgR Aty
¥ Fu v R E; %% avg A 3@
F WA w1 ¥ Fardl 93 Vg B
g5 fag zfw ardw & fawra
A% /A &, @rq ar ¥ faw @A
St @ Fr, s374 STAT AR FANH
AT A AT THH AFT WK QA giaT @,
gra  §i & go kit gafey
FAT FED FAOud 0 W g
e IR F Fadl d &A@ gt
AT TP W IATATT FIAT I
#9 quy  |¥2 9% [{IA FT €474 I
fomrfoat M qv% feagr § w1 =
fex  faden #var =gat § & sfy
argw ¢ fawrfRal av  aEAvar @
faare 3 & go  fawwg fa am
arfgg 1+ qar adi gt =gy &
2a arq Far oF Nerfar v Frafvea
frar ara, dar feafa % qw 3 aga
AT AT AT )

45 3 aqrafrga Fawfm #1
Fraifraa &7 & fag & A1q F1 Dary
awid v g AT AT A LIFC GAT
waa 71 fafws arfzal 3 aqed) #¢
sMa Ia fawrfemt &1 avw for @
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fearar g, 3 97 a9 wFn &
Frafay § T BT @ 9awm
ga  anaifeaq 3% 1 9@tg *ar
g

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Deputy Speaker Sir, I will just men-
tion two or three facts to show what
rapid stride rural credit had taken
during the last decade. For instance,
in 1989, before nationalisation of
banks, the commercial banks had a
borrowal account of only about rupees
one lakh and three thousands in the
rurai areas. At the end of 1979, the
borrowal account was Rs. 75,48,000/-.
The amount lent in 1969 was Rs. 45
crores and at the end of 1979, it was
Rs. 2,459 crores. Now the second point
that I would like to mention is rural
branches in 1969 were only 22 per cent.

- In 1981, it is 48 per cent.

1 would like to mention that the
most important programme for allevia-
ting the weaker sections is the Dijfe-
rential Rate of Interest (DRI} Pro-
gramme, Under this programnle, we
have now covered the scheme through
the branches in rural areas and in
some urban areas. Practically 72.7
per cent of the loans is given uander
the DRI and so far as the scheduled
castes and scheduled tribes are con-
cerned, 436 per cent has been given
out of this DRI programme,

I do agree that there is a lot more
to be done. But it does not mean that
we have not done enough or that we
have not done _ anything at all. The
Regional Rural Banks (RRB) are going
to start another, instalment though
which we are going to help weaker
sections of the society, particularly the
village agriculturists, small farmers
and the margiaal farmers. Hon. Friend,
Shri Giri has said that the share- cro-
ppers are not taken care of. 1 explained
even at the time of moving the Bill
that shart-croppers come under the
definition of  “agricuiturists”, and
therefore they will be entitled to the
loan facilities. There is a special pro-.
blem in West Bengal which is a dif-
ferent one and that is not covered by
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'L;
(Shri R. hVenkataraman)

this. .. The problem is that the share-
croppers-have no right in land and,
therefore, they have no security to
offer. Even in those cases, the Govern-
ment have now instructed the banks
to give loans up to Rs. 1,000/- for pro-
ductive purposes without any security
and purely on the promissory note
executeg by them. I, therefore, hope
that this wil] reach the people even in
those areas.

Sir, I am thankful to the House for
the cooperation it extended to me. 1
take it that if there is any suggesion or
any criticism at all, it is only to im-
prove the working of rural credit. 1
will bear this point in mind in the
operation of the Bank.

MR. DEPUTY SPEAKER: The ques-
tion is:

- ‘“fhat the Blll as
passed.”

amended, be

‘ The motion was adopted.
2

MB. DEPUTY SPEAKER: The House
stands adjourned to meet again at
14.10 hrs.

13.11 hrs.
The Lok Sabha then adjournedq for

Lunch till ten minutes past Fourteen of
the Clock.

The Lok Sabhq reassembled after lunch
at eighteen minutes past Fourteen of
the Clock,

(MRr. DEPUTY SPEAKER in the Chair)
SUGAR UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) AMEND-
MENT BILL

MR. DEPUTY-SPEAKER: Rao Biren-
dra Singh.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIViL
SUPPLIES (RAO BIRENDRA SINGH)
Sir, 1 'beg to move:*

NOVEMBER 30, 1081

TTaking over of
ILlanagement) Amdt. Bill

“That the Bil] further to amend
the Sugar Undertakings (Taking
Over of Management) Act 1978 as
passed by Rajya Sabha, be taken
into consideration.” .

This Act was passed in 1978, and
after that, Government took over
some mills for a period of three years
in the interest of sugarcane growers
and workers and also far increased
production of sugar. These miils have
been working, but now we feel that
this period of three years is not suffi-
cient for their full recovery. Gov-
ernment has invested large sums of
money on payment of arrears of
sugarcane-growers and arrears of-
workers’ pay. We feel that, at least
for a period of three years more,
Government should retain control over
these mills, That is why we have come
to the House with this Amendment.
I am confident that the whole House
will support this beneficial measure.

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bill further to amend
the Sugar Undertakings (Taking
Over of Management) Act, 1978, as
passed by Rajya Sabha, be taken
into coasideration.”

Mr. Zainal Abedin.

SHRI ZAINAL ABEDIN (Jangipur):
Mr. Deputy-Speaker, Sir, I rise to sup~
port the Biil moved by the hon. Minis-
ter just now. I support it as a measure
that can be called as something bet-
ter than nothing.

Sugar is a very important and
essential commodity of daily life to
one and all. Sugar and sweetness are
synonymous. But in view of the high
level of price nowadays to the poor
consumers it has become something
bitter. .

RAO BIRENDRA SINGH: Not now,

SHRI ZAINAL ABEDIN: In the
face of this, it is the bounden duty
of the Government to make _certain

——

RN . L ann

‘Moved with the recommendationof the President. © “* i



